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To,
All Pr. Chief Commissioners/Chief

Generals,

All Pr. Additional Director
DGoV.

Commissioners/Pr. Director Generals/Director

Generals/Additional Director Generals of Zonal Units of

Subject: Forwarding Guidelines for maintenance of vigilance database in
of Non-Group °A' officers

respect

Madam/Sir,
respect

I am directed to forward the
guidelines for maintenance of vigilance database in
of Non-Group 'A' officers for
necessary action and strict compliance.

This issues with the

approval of Pr. D.G. (Vig.).

Encl.: As above

Yours faithfully

12.2.

(Mukesh Pal)
Joint Commissioner (Vig.)

Copy To:

Webmaster, CBIC with request

website.

erued on.

to

upload

the above referred

guidelines on

the CBIC
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Guidelines for maintenance of vigilance database in respect of Non-Group "A" officers
1.

It is observed that vigilance status/database in rlo Non-Group "A" Officers is

exclusively maintained at the level of respective Commissionerate/Field Formation. However, in
a

composite

database
2.

case

where both

Group

"A" &

Non-Group

regarding Non-Group "A" officers is being maintained.

To

proper maintenance and updation
A officers the following guidelines are issued:
i.

"A" Officers

ensure

of

are

involved,

no

such

vigilance database regarding Non-Group

It should be ensured that

Vigilance Status of Non-Group "A" officers should be
maintained and timely updated at the level of Commissionerate/Field Formation/Cadre
Controlling Offices in CVO-1 Register as provided in Chapter IIl of the CVC°s Vigilance

Manual, 2005. All

stages after action taken regarding RDA (Cvo/CVC's First Stage
Advice, issuance of charge sheet, CO's submission, 10/PO appointment, 10 report, DA's
recommendation, if deviated from First Stage Advice, CVO/CVC's Second Stage
Advice, and Issuance of Final Order) should be entered, maintained and updated on real
time basis. The database should also be maintained &
closely monitored at Cadre
the

Controlling Offices by adopting means that are deemed effective and suitable between
the Cadre Controlling Offices and the field formations.
ii.

It should be ensured that

of'on

complaint

with whenever

provisions regarding receipt/registration/verification/Action
Complaint Handling Policy of CBIC are strictly complied

set

forth in the

a

complaint

is received

against

any

Non-Group-

"A" officer

at

Commissionerates/Field Formations. Further the said complaint should be intimated
immediately to the respective Cadre Controlling Authority and thereafter the Cadre
Controlling Offices shall also maintain the database of such officer and closely monitor
every stage of the complaint.

ii.

lt should also be ensured that whenever a complaint against Non-Group "A" Officer is
received in the field formation, the details right from the receipt of the complaint to

finality of the case should be maintained and updated at every stage on real time basis.
iv,
iv.

involving a Group "A
officer is due for promotion/superannuation and any complaint/'investigation/disciplinary
proceeding is pending against him it should be ensured by the concerned
In

case

any

Non-Group

"A" officer

figuring in composite

case

Commissionerate/Cadre Controlling Authority to inform about the same to the respective
Zonal Unit of DGoV and DGoV Hqrs well in advance so that the issues related to

vigilance clearance of such officers are dealt with accordingly.
V.

Similarly, whenever a complaint (whether in composite case or non-composite case)
against any Non-Group "A" Officer is received at Zonal Units of DGoV or HQ office of
DGoV, the same should be informed to the concerned field formation & Cadre
Controlling Authority so that necessary entries may be made by them in the database so
as to ensure that in event of retirement/promotion/reward disbursal etc. necessary

vi.

decision/action can be taken.
Moreover, while informing about the complaints/references, the date of superannuation
of delinquent officers should be mentioned in the initial reference itself so that the matter

may be accorded requisite priority with respect to initiation of RDA if needed
In this regard Zonal Units are also required to sensitise the Cadre Controlling
Offices for maintenance of these records and inform the Zonal Units well in advance in
case of officers due

for superannuation against whom

investigation/disciplinary

proceedings are pending.
This issues with the approval of Pr. D.G. (Vig.).

nd
(Mihir Kumar)
Additional Director General, Vig.
Directorate General of Vigilance, CBIC.
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Copy to:
1. All Pr. Chief Commissioners/Chief Commissioners/Pr. Director Generals/Director Generals
and all Pr. Additional Director Generals/Additional Director Generals of Zonal Units of

DGoV for necessary action and strict compliance.
2. Webmaster, CBIC with request to
upload the above referred

guidelines on

the CBIC website.

